IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

JAIPUR BENCH

“This the 2nd day of September, 2010

ORIGINAL APPLICATION NO.404/2010

HON'BLE MR;M.L.CHAUHAN, JUDICIAL MEMBER

Dr. Manish Shrivastava,

s/o Shri L.K.Shrivastava,

r/o 42/56/10, Mansarovor,

Jaipur, presently working as

Junior Hydro-Geologist, in

Central Ground Water Board (WR), -

Jaipur.

.. Applicant

(Applicant present in person)

(By

~ Versus

The Union of India
through Secretary to the
Ministry of Water Resources,

- Government of.Indiq,

Shram Shakti Bhawan, - -

- Rafi Marg;

New Delhi.

Chairman,

-Central Grocund Water Board,

Government of indiqa,
CHQ, New CGO Complex, -
NH-1V,Faridabad.

Shri Manoj Shrivastava,

‘Regional Director (Wesx‘erﬁ Region),

Central Ground Water Boardq,
6-A Jhalana instifutional Areaq,
Jaipur. ~

.. Respondenis

Advocate: o)



ORDER(ORAL)

Heard the applicant, who is present in pérson.
2. The applicant has filed this OA thereby challenging the .
impugned order dated 1_3*.“ August, 2010 (Anh.A/]) whereby he has
been fransferred from WR -Jdipur '10_-SR, Hyderabad and anoﬂ%e; ‘
ordér dated 13,8.2010’ (Ann.A/2) whereby the applicant has also
been relievgd_w.e.f. 13.8.2010 (AN). The case as proj’eci‘ed by the |
‘applicant in %‘his OA is that he has been transferred on account of
‘-mclq-fidé action on behalf- of the respondents, inasmuch as,
respondent - No.3 .mcndge‘d- to gei‘. the order of t'r'ansfér from
}esponden’r No.2 cmgéi also on accounf of filing of OA No.157/2003 by
the appliccnf in this Tribunal which was allowed vide c;rder da’ré‘d
_ 3]"5'2004'. This order of %‘hle-TribunGI was subsequénﬂy afﬁrme.d w'hei,:
ihé_ Writ Péﬁﬁon filed by the.réspondenis was dﬁsmissed by ’rhe
Hon'ble High Court on 13.2.2Q08 upholding the order of this Tribunal
and further _’rhe- Contempi Petition fii=ed by the opplico;ﬁ. It is evident
from the record that the said contention has not been raised by "r:he
applicant in his represe_‘n’raﬁon dated 18.8.2010 (Anr_n.A/5) whereby
~ the 'dppli'cc:m‘ has vghﬁlofed his griévcnce regarding the impugnejg :
fronsfér, ‘whi.ch according to the appficonf, has been made’:i‘n:
vi/olof%on of the fransfer pélicy. |
3. Be that as it may, i;he applicant who is present m perso,h'
submits that he does not want to press this OA at this stage wiih
" Iiber’ry reserved to hEmA’r‘o file a fresﬁ représen‘raﬁon to respon_der.l"i
No.] fhgreby highlighting 'his Agri'evanc;es and hardships which Qré

‘being caused on account of the impugned transfer inciuding the



t'—w

(Ann.A/S)..

filed within @ 'period._ of one week from today, the fespondent No1 ’

' cdmlnls’rrahve duthon’ry at The flrs’r instance who should cormder fhe‘

R
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grounds rdised byihim in h'is earlier represen’rd’rion'da?ed 18.3.20-1:0 )

4. . In view of what has been stated above and the fact that ‘rhe‘ e
impugned transfer order has been passed with the approval of -
respondent No.2 i.'e._'Chdirmdn-, Central Ground Water Board, it- will

beopprdprid’re i re‘presenfd’rion is mdde and decided by i‘he.higher

duthorl’ry Accordmgly ’rhe applicant is permlﬁed to file flesh;

represen’rdhon‘ before’ respondent No.1 ’rhereby rdls_mg q|l

‘permissible groundé including the grounds raised in this OA as welil\ ; ‘.

ds. in his earlier représentation and in case such representation”is

(LR
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shall ,cc')ns'ider and dispose’ of the same by passing redsoned‘;‘“dnfd

spedking -order within. a periodi of one month from. The dqfe_: of .

o

réceip’r of sueﬁ representdﬁon.

: 5 h‘ is mdde clecr fho'f this Tnbundl has not gone into men- of: rhe ‘

' | r

‘case dnd the present OA is belng d !sposed of solely on the’ ground .

fhci the dppllcani' should highlight h|s grlevcmce before the :l

,'v,
ot

|
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same sympdthéﬁcclly ondvin accordance wi’rh law. .

I
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6. : With these obvser_vafio.ns 1he OA s’rands dlsposed of dn
admission stage: ;
7 - Needless o gdd' thd’r in eas'e the applicant is still cggrlevedll’{ ,,
\l;li|| be oped for him'i'o flle subsli'dn’riv-e OA therleby chailie:rmgir1g fhe

order to be pdssed by the respondents. -

Judl. Member pE
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